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03 . 04 . 2006 (.J ..l Hon' ble Mr . K. B. S . Rajan, JM 
Hon'bl e Mr . A. K. Slngh, J:\M Lt I Q r..:C. I ~ Q'l.& , 

For Applicant : Sri S . N. Khare 

For Hc!~pondcn L:; : Sri I{. S. Si!xena 

Arguments heard . '!'h1.:. only point for 
consideration is whether t he applicants 
were ent itled to be promoted under the 
modified [.election under rest r ucturing but 
were not so promoted . According to \:he 
applicants counsel the term modified 
3el 1.. i.:tion under rest1 ucturing only means 
0n the basis of seniority and if at all it 
could be str etched fu r ther it is subjecl: 
to expiry of curz ency of any pena 1 cy as 
had been done vide order daled 17 . 12 . 2004 
(Ann A2) . Ac cording to the applicant they 
did not face any such penalty proceedings 
much less any penalty order was u~der 
currency at the time of issue of the 
impugned order dated 30 . 11 .2004 . 

Per contra respondents counsel 
submits that the term modify selection 
would mean senior-1 ty c um suitability and 
as the committee did not find the 
applicants fit for promoting· under the 
r.todified selection under restructuring , 
t hey have been rightly dropped from being 
:;rornoted and · .e juniors who had clean 
records were promoted . 

In order to verify the exact reason 
~or rej ection of the applicants from being 
p romoted, it is essent i al that the 
~elevan~ records are made available to tne 
Sourt for perusal . The respondents are 
~lrected to m.:ike available the relevant 
records within three weeks . List 
case on 22 . 5 . 2006 . 

Copy of this order be given 
parties . ,j 
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